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FIFIEENTH KERALA LEGISLATTVE ASSEMBLY

FIFTII SESSION

BTJLLETIN PART - tI

Jrtne2B,2O22.

No: 237

Thc Kcrala Livcrtoct and Poultry Feed aad Mineral Mixorc
(Rcculation of Manufachue and Sale)

Recommendation of the Go.vernor

The Govemor has made necessary recommendation under Article

207 (3) of the Constirution of India in respect of the above Bill.

Kavitha Unnithanr
Secretary-In-Charge


